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[MR. DEPUTY CHAIRMAN in the Chair]

STATEMENT RE. RECOMMENDA-
TIONS OI? THE CENTRAL LAND
REFORMS COMMITTEE

- THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAH3B P. SHINDE) : Sir, at the Chief
Ministers' Conference on Land Reforms held in
September, 1970 it was decid d that the entire
range of problems connected -with ceiling
legislation should bf. referred to the Central
Land Reforms Committee on which a few
Chief Ministers would be co-opted. In accord-
vice wi'h that decision, the Chief Ministers of
Mabharashtra, Tamil Nadu, Bihar, Puyab aid
Himachal Pradesh were co-op<ed as Members
of the Central Land Reforms Committee.

2. In the first meeting of the Committee it
was ducid'd to collect and compile on a State-
wise ba-is all relevant data on this question
This was compiled and as indicated in
Agicuhure Minister's re-m>-ks on the Bud* -t
Demands of the Food & Agriculture Ministry
in the Lok Sabha, the second meeting of the
Committee was held yesterday.

I am happy to report that as a result of d
liberations of the Committee the following
broad g rd -lines have emerged to bring about
bread measure of uni-fomi'y in the State la vs
on ceiling and the Convn'ttee has mad: the
following recom.n-iid-itions :—

(i) doling shou'd be applied for the fami'y
as a whole, the te m 'family' being d -S rd .0
as to includ : husband, wife and minoi
chi'd'en;

(ii) Where the number of members in the
lamily exceed] five, additional land may be
allowed for each member in excess of five in
such, a manner that the total area admissible
to the family does not exceed twice the
ceiling limit for a family;

(iiil Th'. ceiling for a family of five
members may be fix"d within the range of
10 to 18 acres of perennially irrigated land
yr irrigated land capable of g owing two
crops. As soil conditions, productivity of
land, nature of crop grown etc. vary from
State to Slate and even within the same State
from region to region, the Committee
considered it desirable simply to indicate a
range within which the ceiling should be
fixed instead of suggesting any rigid ceiling
for the whole country;

(iv) For various other categories of land
conversion ratios should be fixed taking into
account availability of water productivity,
soil classification, crops grown etc. The
absolute ceiling for a family of five, even in
the case of dry lands should be put at 54
acres. This limit would be relaxable if there
is special justification for doing so on
account of the nature of soil, rainfall, chronic
drought conditions etc.;

(v) Exemptions in the existing State laws
in favour of mechauis<d farms, well-
mar.aged farms etc. should be withdrawn;

(vi) The exemption in favour of
plantations of tea, coffee, cu.damom rubber,
etc.should be carefully examined in

consultation with the Ministries concerned
and State Governments. Thereafter this and
other types of exemption should be
discussed with the Chief Minister-, in order
to formulate the nationa policy.

SHRI BHUPESH GUPTA  (West
Bengal) : Sir, I should like to ask some
clarifictt'ons. What about the exemption?
A large number of exemptions exist ., the
ceiling laws as a resul' of which 'he land
lords h?ve been in a position to evade the
ceiling laws and concent ate hug- areas
of land ia their hand Th idi-
cation as to what is the guideline with regard to
doing away wi'h these exem-tions which have
really become a loophole in the ceiling law.
Secondly, I should like to know whether any
decision has been taken with regard 'o the
iaip'ementa-tion of the measures. The measures,
even if passed, are not imp'emeut'd a' far as the
land laws are concerned- thai is the
experience—because of the pressure of
the landlords and some elements on the
State Governments. In West Bengal, for
example, in the middle of last year similar laws
have been passed. One year has passed.
Uptonowthese have not been implemented On
th- cont ary, following the enactment of a
Presidintiel Act fixing family basis ceiling
large scale eviction are taking place in West
Bengal and the whole period between the enact-
ment and now has been utilised by the jotdars
and the landlords to carry out large-scale
evictions with the help of the police. What is
the guarantee, now that this announcement has
been made, that the same thing will not be done
in the other States by the landlords and others in
evicting the peasantry from the land so that by
the time this changed law comes
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iato operation, actually they would have
cheated the law. That is the position
I should like to know what sicps the
Govermmnent are going to take about that ;

. Finally, belore I sit down, why docs
not the Government make an Act or get
the States pass an Act for a time-bound
implensauation and why pot make the
position clear that from now onwards
eviction by the landlords on whatever

retext would be considered illegal and
in fact, authorities will never support
this kind of eviction of the prasent from
the laad. This absolutely essentinl, apart
from ensuring the speediest implemen-
tation of whatever law yo are passing,
of changing and also enforcing the laws
relating w the abolition ol examptions.

MR. DEPUTY CHAIRMAN : I
think the hon. Minister will reply alter
heasi g the views expressed by all the
Mombers. Mr. Gurupadaswamy.

SHRI BHUPESH GUPTA : This
steteinent should be really divcussed.

SHRI N. G. GORAY (Maharashtra) :
Can we bave copies of the statement?

MR. DEPUTY CHAIRMAN : He
has read the statement, just now.

THY LEADER OF THE OPPO-
SITIO | (SHRI M. 5. GURUFADA-
SWAMY, : My friend has  taken us
by surptise by making this statement
today,  Sir, we are aware of the Gluef
Miisters”  Couferences, the decizions of
thee Couferences in the past aliout veri-
ouws isuei. And the Chiel Ministers have
been involved in many many questions
in the past also. And we know the fate
of tho = d-:cistons of such conf rences. 1
wou'd like to remind him of the past
histo-y of the Chief Ministers' Conferences
end meetings.

EHRI ANNASAHEB P. SHINDE :
The hon. Member has become so pessi-
mistic about it ?

SHRI M. S. GURUPADASWAMY :
Tammnot pessimistic. I amsaying it because
I was a party to some Conlerences. I am
‘a prasimist. What I am saying is ....

SHRI SHEEL BHADRA YAJEE
(Bihar) : Oun a point of order. He should
first read the statement and then put
questions.,

SHRI M. 5. GURUPADASWAMY :
I am in the midst of my speech ...
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MR. DEPUTY CHAIRMAN : They
arc only secking clarifications. When a
statement is made they can ask certain
clarifications.

SHRI M. S. GURUPADASWAMY :
I amnot a pessimist. Infact, I an drawing
his attention to the hard realitics ol the
past. 1 am also asssociated with some
decisions. 1know their fate, This is num-
ber one.

Secondly, be has made an  important
statement and I think this Howc should
gel an opportunity (o discise the state-
ment.  Without discussing we cannot
accept it. We cannot say, yes, or no, to
it. He has just read out the siaiement. The
House should be given an oppo. ity to
express its views on the various things that
he has said in the statement.

Thirdly, I would like to say that since
the statement has been mide and
some Chier Ministers alio Lave been in-
volved in formulating the various things
mentioned in the statement, I would like
to know whether there is any machinery
which is being contemplated by the Go-
vernment at the Centie to bricg about
the implementation of the various sugges-
tions made. Sir, because of lack ol machi-
nery many things were not implomaited.
Ard land being a subject matier of the
Sutate Governmicnuts, wiat is te authority
ol 1he Cenue I do not buow cxupt o
suggest (o them (hat these hings lLave
got to be implemented. 1 wonder it this
d=cision is alie not in offcer form part
ol non-implementation as in the past,
Thisis just toshow that this may Le ¢ nother
statement whicli can never br implomented
because it deper ds upon the St.te Govern-
ments. So, may [ know, Sir, whetlier there
is any machincry contemplated at the
Central level to see that these various
suggestion whicli are officially spproved
by the Government, by Parlimment, by
the Chiel Ministers, are imp'emented
within a time horizon?

Lastly, as result of these exercises
may I know whether the Government is
really getting surplus land on which I
have my own giave doubts? As a result
of the land reforms so far undertaken—if
I am wrong, the hon'ble Minister must
correct me—only 5 lakh acres of land have
become surplus.  We had undertaken a
great movement of land reforms. but we
have only a surplus of 5 lakh acres of land.
I would like to know whether this will be
the kind of surplus we will be having in
If no surplus is created as a
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result of this, I think it would be just like a
dram* and no useful purpose will be served.
So I want him to tell me whether they have
any provisional estimates about the aevy
surplus that is going to be created as a result of
the contemplated reforms.

MR. DEPUTY CHAIRMAN : Mr. Theug-
iri, before you begin, may I point out tha< hon.
Minister has made a state-men'. Nov only
clarifications should be easked and if the
House desires that there should be discussion
on this statement of policy, then we can find
some time later. Since today the statement has
been read out, only clarifications can be asked.

SHRI D. THENGARI (Uttar Pradesh):
Personally, I support the demand for a fulfl-
~dged discussion on the statement. I want to
seek clarifications on twopoints.

SHRI BHUPESH GUPTA : I have already
tablid a motion.

SHRI D. THENGARI : May I know whether
the Land Reforms Committee has considered
one aspect of this problem that after the
implementation of land ceiling legislation it
would be necessary to reconsolidate land,
otherwise there would be scattered uneconomic
holdings and even service co-operatives would
not be able to serve these uneconomic holdings
in a p-oper manner? Has the question of
reconsolidation been thought over?

Secondly, has the Land Reforms Committee
taken stock of the situation regarding the
benefits accrued in the process of land
redistribution to the landless labon-ers and the
Scheduled Castes and the Scheduled Tribes,
and whether in this respect any guideline has
been given by the Committee.

q: awAreaw (I g39) 0 HfrEA,
qATE ®AT ST A S AT AFASq E2-
T % wea H U3 § H 9w wwed o
a7 AART ST g & owome & o
gat 7w A7 wgdrd @dr & 2
w2 foar & a1 adt

Q40 ava wadr o 7 ag gt awig
gfro &1 gzt ¥ mfwe fegr arga
g1 Adt #qifw g7 7w g o oF oF e
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2 a3 & qm Q1 g, & @ ar
< EAC UFT QA Y g AR
Gid FE T F IAH quarar war fzar
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o st @ g F 8 w1 WA
ot 7o Cafeg o sfalaa, 30 T
& & <@ g4 B A7 A N gl
g =TT far fafe ot afifaa daa
. LTIAT A, FET ATRT A AL
Azl & 3 W1 Hra Jiar § 73 W A
ar fufad & smc 1 Fig3z anEdi A
tafaa gidr & g Wt & @ 7
it & wiT Y.

SHRIMATI PURABI MUKHOPA-DHAYA
(West Bengal) : On a point of privilege, Mr.
Deputy Chairman. There is no ite;n in our
agenda paper for discussing this thing to-day.
Many things are involved in the statement that
the Minister of Agriculture has just now made.
Let a separate date to be fixed so that we can

all p-Kticip-Ue in the discussion instead of
wasting the time of the House now.
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S AAMTAY ¢ AR AHA TR
I 1 g1 %8 fvgie &1 amy & fag
AT AT TEN &, FT GCEC T AT 3T
qFex 9%, 43 QAN @A FE AT B
g1 T fegia ®1 feard s<ar § o1 adf
AT¢ A F &9 AT CAAREHET &7 w41
8, ST FT HATT § IF T WTVH WO
o4t & AT §3aR A TZa@H 7 AN
#Y WA § THF AT F A wmAr stgdr
I g1 P .
MR. DEPUTY
Kri“han Kant.

SHRI CHITTA BASU (West Bengal) :
How is it that you do not call me?

CHAIRMAN : Mr.

MR. DEPUTY CHAIRMAN : Wh«n I have
called four or five Members from the

Oppoiition, I should call at least one Member
from the ruling party.

SHRI KRISHAN KANT (Haryana) : Mr.
Deputy Chairman, I want to ask only three
questions. First, I would I'ke j to know whether
this report is itrelf quite | sufficient, or it will'go
to the Chief Ministers' Conference again for
adopt'c n. After adoption will it be
implemented by the State Government? ? May |
know whether the Government of India will
take immediate steps at least in tho e States
which are under Preu'dent's rule like Punjab,
Mysore and Gujarat .

s\ Fagwnil : §EHT F a9 AW {9
wifag

& IRATIRAY ¢ HIX AT H §1H €9
gt | tdr o WY oA awe feat
g 9w ¥ gar @a ¥ 54 U3 wdm
wEA A TS AR FE G AT A
srga fa war ofr wvez &% fF gan aa
/T4 T Fawq WG |

SHRI ARJUN ARORA : And West Bengal
also.

SHRI KRISHAN KANT : For West Bengal we
have already pasted a law. So I am not referring
to it. I would ke to know whether a law by
Ordinance or otherwise will be passed

S TRATCA@N : FAT & WA T immediately as regards Punjab,  Mysore and
Gujarat and implemented within the next six

. W“E HIT ABA qfr Gﬁ LRl Eﬁ'f a 9% months. The surplus land available should

& far @ w1 €ifFw & s ZAAAT & be distributed to the b; ckward peo; le, to the
2 Scheduled Castes and Scheduled Tribes,
a7 adf & ?

within a period of six months to I one year. It
i wHA %AW (IAT R’W) : THH

was decided that the Government land should be
" distributed within a period of one year. Will the
& far a1 ®rg e adt §r wfed o

honourable Minister say that this will be done
within a period of six months to one year, before

St TATTRY : AT are gAw faa
#§ gzar adf & O | ?

the people go to polls next time?  This is one
W F g ag gg nas g fefeax

g vmagRaes A g . ..

i; gquwale : e T 98T ¢

thing I want to know. W'l he also say that
wherever Congress Government is there, except
where the Swatantra Government  is

there—in Orissa— this-I will be implemented
+ * * immediate!, ?

i:mmﬁ:mﬁmam
qw faxr & 1
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& $TM TR @Ry (YA WAM)
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e g s Ar wfr &

Zoral EETCT--F4T q¢ wlww w9
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AP T ——FUT AATAEL AT BN U
TE AT A TN ATAFC ATAT ATHA
Fre wieg v w0 fam@a et e
gt Adr |

A fi--F47 wgerdr adr & fgeqardi
Y ATT AT FIAFE 0 ST viiaer g 0
adft

HTAT WA~ ZZTHEr & 947 *rf
AXAT |, WITAT, A7 AHR & wTa
AT T Tov W7 Far gaa feEor 33
FF BT LT L € O HE FAAAl 5T
g7 ¥ @7 ww i saar FHhew w3wi
0

w0 Fauanfa
g &1

TR uZ WA A IR

Wl TR WIS ARy -, . wgE (few
KT FIofTT 97 &< A WA Wy aifare

g1

SHRI CHITTA BASU I think the
honourable Minister is aware that large tracts
of land are still under the possession of several
charitable  trusts and under different
endowments and temples. Doe3. the
Government propose to extend the exemption
in the case of these lands which are being
retained by the temples and other authorities?
My second point is a large number of
sharecroppers are being evicted on the plea of]
self-cultivation, on the plea of resumption for
self-cultivation, particularly in West Bengal

[ RAJVA SABHA ]
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other States. It is very strange to find that no
mention has been made as regards the
pronibiiion of resumption uude. -eif-cuitivauon
pieca. Will the houoaruble Minister as;ute the
House ih:tt, pending amendment of the Act or
pending some other legislate ¢ measures to be
taken by the Goveaunent as assured easier, he
would take certain adrnin strative steps to
see’that the shurec-oppcs camlet 1™e evicted on
the plea of resumption for seif-Cultivation?
Thiidly, I want to know Whether he is also
aware of the fact that a large number of
sharecroppers have not been recorded as
sharecroppers and that necessitates a revision of
the records of rights? In several States I know
t'te records 01 rigms have not been ui«ae up-to-
date. L>oes the Government propose to “ee that
immediate steps ate taken to make the records
of rights up-to-date because it is only by a
revision of the records of rights that we can
sufficiently guarantee the rights of the tenant.?
ivly last point is even the large tract: of land
which are already under the Government,
already vested in the Government, have not
been properly distributed to the land-hungry
peasants, to the landless peasants, particularly
to people belonging to the Scheduled Castes
and Scheduled Tribes. Can he assure the House
that within a specific period of time all these
lands which are vested in the Government will
be distributed without further delay? Does the
Government also propose to establish some
kind of an implementation machinery to see that
the recommendation made by the Central Land
Committee or the recommendation of the Chief
Ministers' Conference is properly implemented
by the State Governments? At has been rightly
pointed out by our friend, Mr. Gurupadaswamy,
unless they themselves take the initiative, the
State Governments cannot implement the so-
called recommendation made from a high level.
Does the Government propose to take certain
steps to see that those measures are properly
implemented as recommended by the Chief
Ministers' Conference or the Central Land
Committee?

SHRI GANESHI LAL CHAUDHARY
(Uttar Pradesh .1: Sir, I want to ask some
questions because this matter pertains to the
Scheduled Castes and Scheduled Tribes.

MR. DEPUTY CHAIRMAN : He has also
referred to it and earlier three or four other
Members have also referred to it ...
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SHR1 GANESHI LAL CHAUDHARY:
This maver pertans to the Scheduled
Caste. und Scnedwed Tribes. 1 must wsk
my Guesiiufic.

MR. DEPUTY CHAIRMAN : It
do not mean that I should callev erybody.

SEit 1L G. GORAY :Thave al eudy
asked tor @ aebate on this because I think
this 1ai ea several issucs which ought to be
thrashied vut in a full debaie. I do mnot
know why the Food Minister came oul
with a sta'ement today because it ought
to have been a fuller statement and we
ought to have been told what are the
diffi- e e o0 Lerent Stie taas
have been tahen and what are the assuf-
anee that have been given to the land!ess

ople.  So far as my knowledge goes—
and I think that the source is very retiable
—inp spite of these land ceiling laws, very
littte fznd has been declared surplus and
there is hardly any land to be given o
the landless peasants. This happens
because the States where the ceiling laws
have been pased gave a sort of long
potices to the landowners and between
the pasting of the law and its implemen-
tation, suflicient time was allowed to the
oWaiClSs LU wlut-duate e land awong their
own reladves or to sell., T would ke to
give you an instance of what happened in
Maharashtra...

MR. DEPUTY CHAIRMAN :
need not give instances.

You

SHRI N. G. GORAY : There they gave
retrospective effect whereas in other States
there was no retro pective effect. There-
fore, they gol sufficienilime a nd there was
no surplus land for dsstribuion. I would
like to know from the Food Minister
whether the Chief Ministers have agreed
to give retrospective effect to their land
legislation so that sufficient land would
be made available for distribution among
landless people and tenants.

SHRI  ANNASAHEB F. SHINDE :
I have no ohjection to a full disecussion
il you are pleased to do that...

MR. DEPUTY CHAIRMAN : You
only reply to the points raised.

SHRI ANNASAHEB P. SHINDE :
“Today I wanted only to make the statement
and not to take any more time. It is
your plcasum.

[ RAJVA SABHA |
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There are three broad points arising out
of the questions for clanfication. First
is about exemptions. As [ar as exemptions
are concerned, Government of India's
view has been that there should be as
less exemptions as are possible.  We are
not in [.vour of ¢x ‘mptions. Tae Come
miitee alio ecpressed very stroug views
that there shoild be na exemptions on
v ioas groand - Tue e it voaly uue con-
plication in regard to plantation like tea
| and coffee. Eveu in regard tea and coffee
plantations, views were expressed whether
exemptions should be withdrawn in re-
gard to the.e categories alio,  But it was
recommended that this sssue should be
refer-el to the [t Ghiel Miaicess’ Con-
lere.ce.

, About eviction, in the light of the
| recommendations of the Com.aittee, we
| are going to re et al! the State Govern-
ments to take necesssary “tspt o that no
eviction take pluce under various excuses
and proteciion is given to the eaanti

SHRI BHUPESH GUPTA : You only
write letiers,  West Beagal is under you.
“There evictions are taking place on a large
scale.

SHRI ANNASAHEB P. SHINDE :
This is no tine to enter into arguments,
We had eancrel 2 law 7iving o o'eion
to tenants. \When the United Front go-
vernment was there..,

SHRI BHUPESH GUPTA : Thatis
politics. We are also party to it. T was
a member of the consultative committee,
Do not try to talk politics. Il we had not
supported yoar minosity, it would not
have been nassed. T will give you eredit,
But we are .ill one in this. Now West
Bengal is under the Ceatral Government,
Every dav in the newspapers we read
abont large-scale  evictions taking place
with the help of the police. What are you
going lo do to stop that?

SHRI ANNASAHER P. SHINDE
[ will immediately take up with the Siat
governments because on this we haw
no two opipions. I entirely share th
anxiety of the hon. Member,

In regard to time-bound implements
tions, as the hon. House is aware, this i
a State subject and nuturally the Stal
legislatures will have to amend their law
I think this is a very important stage i
the history of land reforms in this count
because so unanimous sort of recomme,
dations have been made by the Centr
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Land Reforms Committee and I have n° doubt
in my mind that this will go a long way in
bringing about a broad un'formity in regard to
cei'ing legislation 'n the country. I am not
prepared to take a pessimistic view, as my
colleague Shri Garupadaswamy has been taking
Unfortunate'y, Sir recently he has become very
pessimistic and I am really sorry for that.

SHRI M. S. GURUPADASWAMY : If they
th'nk, Sir, that I am pessimistic I think I have to
correct it. 1 am not a pessimist. I am only
asking you to look to your previous decisions
on co-operative farming, on community
development ; n 1 on va; bias other things.
Then we have to come to the conclu ion that
this Government hasnoautho ity over the State
Governments.

SHRI BHUPESH GUPTA : Sir, on a point
of order. Sir is it proper for him to reflect on
the quality of the gentleman here, the Leader of
the Opposition? How can he be optimistic? He
can only be pessimistic and, if this is not
pessimism his human qualities are gone after
March.

SHRI ANNASAHEB P. SHINDE : Sir,
about the exemptions to the co-opera-.tive
farming societies, etc., we are very clear on this
issue and the Land Reforms Committee also
went into the problem and it has been decided
that i:idi\ idual members, having a share in the
co-operative fartntaaf locieties, their individual
land cei Mng I'mits would be bound by the
broad guidelines and they would not be entitled
to anything beyond this provided State
Legislatures enact similar laws,

SHRI CHITTA BASU : What about trusts?

SHRI ANNASAHEB P. SHINDE
Unfortunately, the name of a Chief Minister
who is not here to defend himself was brought
in. I do not want to criticise any hon. Member
of this House. But this should not have been
done.

SHRI BHUPESH GUPTA : All right, Sir,
I will give another day.

SHRI ANNASAHEB P. SHINDE : Sir, in
regard to the irrigated lands, the understanding
of* the Land Reforms Committee has been
that the perenni-Hy irrigated lands or lands
which get water for two seasons from the
Government sources or the State tubewells,
they would be treated as lands irrigated.

[ RAJYA SABHA |
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DR. BHAI MAHAVIR
What about mechanised farms?

(Delhi

SHRI ANNASAHEB P. SHINDE : Then,
Sir, about the mechanised farms I have already
mentioned that the Committee's
recommendations are that there should be no
exemption ei'le. for efficient farms or
mechanised farmr. Then, Sir, with regard to the
trusts and other organisations, the Committee
is not in favour of exemptions for such bodies.
But, Sir, this whole matter, the whole range of
exemption, is to be gone into by the Chief Mi-
nisters...

{Interruptions)

SHRI CHITTA BASU : Sir, he should
understand that huge tracts are being retained...

{Interruptions)

MR. DEPUTY CHAIRMAN : No, please.
He has said that the que;lion will be examined
by the State Government.

SHRI KRISHAN KANT : What about those
lands which are in the States under President's
Rule?

SHRI ANNASAHEB P. SHINDE : I am
coming to that.

SHRI RAJNARAIN : Surplus lands ! How
are they to be distributed?

SHRI ANNASAHE3 P. SHINDE : Sir, with
regard to surplus lands, the;e are two issues
involved. First of all, what should be the
compensatijii? Some legal experts are saying
that it is according to the market price and it
has been the Committee's view that it should
be reasonable compensation and not com-
pensation at the market price and, S'r, even it
the Constitution has to be amended for this, the
Government will be prepared to help the State
Governments by amending the Constitution so
that the acquisition of surplus lands is helped.

SHRI CHITTA BASU : Sir, I wanted to
ask...

{Interruptions)

MR. DEPUTY CHAIRMAN : You
have asked all those questions.

SHRI CHITTA BASU : Sir, why is it that a
particular aspect has to be referred to the State
Governments?
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MR. DEPUTY CHAIRMAN : We are
not having any long discussion on this.

SHRI MAHAVIR TYAGI (Uttar I Pradesh)
Sir, It mus be seen, when surplus lands ar
distributed to the landless labour, that they ar
not distributed in small chunks in order that the
do not become uneconomical.

AN HON. MEMBER : About distribution
of lands to Harijans and others?

SHRI ANNASAHEB P. SHINDE : Sir. jt
lias been the broad policy of the Government
that we give some priority to the landless
labour and the Scheduled Caste and Scheduled
Tribe members.
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SHRI ANNASAHEB P. SHINDE : That is

what 1 have said. That has been the
Government of India's policy...
(Interruptions)
SHRI MAHAVIR TYAGI : For the

sake of popularity, uneconomic holding
should not be given...

(Interruptions)

SHRI ANNASAHEB P. SHINDE : Then,
Sir, our appeal to the State Governments
should be that these recommendations should
be implemented as early as possible and what
could be done by the States where the
President's Rule is there, Sir, is a matter for
consideration and is a suggestion for action.

SOME HON. MEMBERS What?

SHRI BHUPESH GUPTA
important statement has been made...
(Interruptions’) by the Mini.-ter and it
should be discussed.

Sir, an|

MR. DEPUTY CHAIRMAN
will do it if we find time.

: We

SHRI MAHAVIR TYAGTI : Sir, they have
to see that uneconomic holdings are not
created by distributing surplus lands...

(Interruptions)

MR. DEPUTY CHAIRMAN : Mr.
Kaul, please. 4—
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SHRI BHUPESH GUPTA : Sir, everybody
wants to discuss certain points on this. So it
will be better if a proper discussion on it takes
place for implementing some of the good
points that have been made.

SEVENTH REPORT OF PUBLIC
ACCOUNTS COMMITTEE

MR. DEPUTY CHAIRMAN : Mr. Kaul.

SHRI B. K. KAUL (Rajasthan) : Sir I beg to
lay on the Table a copy of the Seventh Report
of the Public Accounts Committee (1971-72)
regarding Audit Report (Civil). 1970, and
Appropriation Accounts (Civil!. 1968-69
relating to the Department of Food and the
Ministry of Supply.

MOTION FOR ELECTION TO THE
COUNCIL OF THE INSTITUTES OF
TECHNOLOGY

MR. DEPUTY CHAIRMAN : Prof. Yadav.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (PROF. D. P. YADAV) : Sir, |
beg to move the following motion :

"That in pursuance of the provision
contained in clause (k) of sub- section (2) of
section 31 of the Institutes of Technology
Act, 1961 (59 of 1961), this House do
proceed to elect, in such manner as the
Chairman may direct, one member from
among the Members of the House to be a
member of the Council established under
subsection (1) of section 31 ol the said. Act."

The question was proposed.

SHRI BHUPESH GUPTA (West Bengal) :
Sir. on this motion...

MR. DEPUTY CHAIRMAN : This is a
very simple formal motion.

SHRI BHUPESH GUPTA : It is a very
formal motion. One of the points that I would
like to bring to the notice of the Government is
that a large number of diploma holders are not
getting jobs.. Sir, at present we have 63,000...



